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JOINT COMMITTEE REPORT
FOR FACTUAL & ACTION TAKEN STEPS
[Joint Committee constituted by
Hon’ble NGT vide its order dated 28.04.2025 in
OA No. 47/2025 (CZ)]
Ambikesh Dwivedi Vs State of Madhya Pradesh & Ors.

Date of Inspection: -10.06.2025
By

Joint Committee Members

1. Mr. Akhilesh Kumar Singh, Sub Divisional Officer (Revenue), Deosar,
District-Singrauli (M.P.) [Representative of Collector]

2. Miss Akanksha Patel, Mining Officer, Mining Department, Collector
Office, Singrauli (M.P.) [Representative of Collector]

3. Mr. Sanjeev Kumar Mehra, Regional Officer, MPPCB, Singrauli (M.P).
[Representative of MP Pollution Control Board] [as nodal officer]
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Documents Enclosure Table: -

S. No. Name of the Document Annexures |
01 | Copy of Hon'ble NGT Order dated 28.04.2025 Annexure-1
02 | Copy of Note sheet Related regarding nominationon | Annexure-2 |
behalf of the Collector, Singrauli,for joint inspection

03 Nomination of Regional Officer, MPPCB, Singrauli by | Annexure-3
Member Secretary, MPPCB, Bhopal

04 Mining Lease documents issued by Madhya Pradesh Annexure-4
Mineral Resources Department, Bhopal

05 Tahrav Prastav Passed by Gram Sabha, Jiyawan, Tehsil- Annexure-5
Deosar, District-Singrauli (M.P.)

06 Environmental Clearance issued by SEIAA Annexure-6

07 Mining Plan approved by Director of Geology and Mining Annexure-7

08 Consent to Operate issued by MP Pollution Control Board, Annexure-8
Singrauli

09 Details of Sand mine excavation/Transit Permit ~Annexure-9

10 Panchnama & Attendance Sheet of Joint Committee | Annexure-10
Inspection on dated 10.06.2025 (A) & (B)

11 Attendance of officersiemployees from the concerned | Annexure-11
departments [present during the visit of the Joint
Committee on dated 10.06.2025]

12 Photographs of the fish species observed during the Annexure-12
inspection

13 Photographs during the time of joint inspection Annexure-13
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JOINT COMMITTEE REPORT
FOR FACTUAL & ACTION TAKEN STEPS
[ Joint Committee constituted by
Hon’ble NGT vide its order dated 28.04.2025 in
OA No. 47/2025 (CZ)]
Ambikesh Dwivedi Vs State of Madhya Pradesh & Ors.

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal has passed an order dated
28.04.2025 in Application No. 47/2025. The operative portion of the directions
contained in the said order pertains to the constitution of a Joint Committee and the

duties assigned to it. The relevant directions are summarized as follows:

"The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State Pollution Control Board will be Nodal agency for

coordination and logistic support."

Accordingly, committee members are deputed to inspect the site.

L. District Collector has nominated SDM, Deosar as his representative by Note
sheet on dated 02.06.2025 [Annexure-2]

2. District Collector has nominated District Mining Officer as his representative by
Note sheet on dated 02.06.2025 [Annexure-2]

3. Member Secretary, MPPCB has nominated Regional Officer, MPPCB as his
representative of MPPCB by letter No. 1471 Dated 08.05.2025 [Annexure-3]

Above official Orders related to nomination of representative of Collector, Singrauli
and MPPCB are enclosed as specified above.
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The following officers/employees from the concerned departments were
also present during the visit of the Joint Committee:

S.No. | Name of Officer/Employee Post/Designation Department
1 Dr. Vidyakant Tiwari Assistant Mining Officer | Mining
2 Mr. Kapilmuni Shukla Assistant Mining Officer | Mining
3 Mr. Pradeep Singh Nayab Tehsildar Revenue
4 Mr. Santosh Kori CDEO MPPCB
5 Mr. Roshan lal Sipahi MPHG
6 Mr. Ram Singh Sipahi MPHG
7 Mr. Kunjbihari Singh Sipahi MPHG
8 Mr. Brijendra Pandey Sipahi MPHG
Statutory Clearance
obtained by MPSMC for Jiyawan Mine
S. |Name of Mine Rakba & [Mining lease | Environmental CTO issued by
No. | Khasra order no. | Clearance by | MPPCB
dated SEIAA, Order
No. EC-
23B001 MP
116755
1 Jiyawan sand mine Rakba | Mineral EC No 23B001 | 14102 Dated
4.00 hect.,, Khasra No. 01, | resources MP 116755 | 12.10.2023 (AW-
Tehsil-Deosar, District- | Department, Dated 116518)
Singrauli (M.P.) MPGOV  Order | 04.10.2023
no. F-19-2-2019-
Barah-1-Part-6,
Dated
31.05.2023
written to
collector
Singrauli

NGT O.A. No. 47/2025 [ JOINT COMMITTEE REPORT]

Page 4

V




Overview: -

Mineral Resources Department of M.P. Government has made provision to allot mines
to Madhya Pradesh State Mining Corporation as per rule 5(4) of Madhya Pradesh Sand
(Mining, Transport, Storage and Trade) rule 2019 for 10 years as per amendment of
notification no. 165 dated 26.05.2023. In the context of the above amendment as per
rule 66 of Madhya Pradesh State Minor Mineral Rule 1996, State Government has
sanctioned mine on Khasra No. 01 having Rakba 4.00 hectare of village Jiyawan for

mining lease period of 10 years from date of agreement.

Jiyawan mine is located on Khasra No. 01, Village Jiyawan, Tehsil Deosar, covering an
area of 4.00 hectares. It is pertinent to mention that illegal mining is reportedly being
carried out in the same village/areafriver by the applicant, despite the existence of a

legally authorized mine in the said location.

About the Singrauli District:

Singrauli district, known as the "Energy Capital of India," is located in Madhya Pradesh
and is rich in mineral resources, particularly coal, making it a significant hub for energy

production.

Singrauli district is situated in the north eastern part of Madhya Pradesh, bordered by
the Rewa and Sidhi districts to the north, Uttar Pradesh to the east, Sarguja to the
south, and Shahdol to the west. The district covers an area of approximately 567,200

hectares.

Established as a district on May 24, 2008, Singrauli was formed by dividing the eastern

part of the Sidhi district and includes areas from the adjoining Sone Bhadra district in

Uttar Pradesh. Historically, it was part of the princely state of Rewa and has a rich

cultural heritage, including ancient rock-cut caves dating back to the 7th and 8th

centuries AD.

district is a vital region in Madhya Pradesh, known for its energy

In summary, Singrauli
making it an important area both

production, rich history, and diverse culture,

economically and historically in India.
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About the Village-Jiyawan:-

Jiyawan is a village located in Deosar Tehsil of Singrauli District in the state of Madhya
Pradesh. It lies approximately 46 kilometres west of the district headquarters, Singrauli,
and around 596 kilometres from the state capital, Bhopal. Jiyawan is bordered by
Sihawal Tehsil and Chitrangi Tehsil to the north, and Waidhan Tehsil to the east.

Nearby cities include Singrauli, Sidhi, Mauganj, and Obra.

The total population of Jiyawan village is approximately 5,508, with around 1,100
females, making the female population 47.8% of the total. The overall literacy rate of the
village is 50.1%, while the female literacy rate stands at about 1 9.9%.

The Mahan River flows along one side of the village, and a road bridge has been
constructed over it on National Highway 39 (NH-39). The Jiyawan Sand Mine is situated

approximately 800 meters from this road bridge.

Mine are classified into these category namely large scale (more than 25 hectare),
medium scale (more than 5 hectare) and small scale (upto 5 hectare). Impact of small
scale mine is comparatively less in comparison to large scale & medium scale mine.
Being mining lease area of 4 hectare, Jiyawan sand mine comes small scale category.

Gram Panchayat Jiyawan has Passed "Gram Sabha Tahrav Prastav" for sand mining to
Jiyawan sand mine, based on the unanimous consensus reached during the gram
Sabha meeting held on 26.01.2018. In accordance with the Madhya Pradesh sand
(Mining, Transport, Storage and Trade) Rule 2019, and under the applicable sand
mining policy, the mine has obtained required statutory permissions, including the
approval of the mining plan from the Mining Department, Environmental Clearance from
the State Level Environment Impact Assessment Authority (SEIAA), and Consent to
Operate from the Madhya Pradesh Pollution Control Board.

Environmental Clearance is issued by SEIAA based on the recommendation of high-
level expert advisory committee SEAC (State Level Expert Appraisal Committee).

——————
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Factual reports wrt allegations raised by Petitioner:-

e
—— —)

S.No.

Allegations

1

Adverse effect on
ecosystem/flora and
fauna.

Observations

During the inspection, normal aquatic and riparian
vegetation was observed in the Mahan River. Both
flora and fauna were found on the river bed as well
as along the riverbanks. Species such as Balm,
Bilhur, Biludh, Ghushni, and Chinga (Eel) were
noted in the portion of the Mahan River where the
Jiyawan Sand Mine is located. The inspection
committee also observed some village boys fishing
in the river, who informed the committee about the
presence of snakes and frogs in that area.
Additionally, a variety of birds—including Bagula
(Heron), Titihari (Red-Wattled Lapwing), Sparrows,
and Pondhki—were seen freely moving, chirping,
and foraging around the sand mine area.
Vegetation growth was also evident along the
riverbanks. Photographs of the fish species
observed during the inspection are attached
herewith as [Annexure—12]. District administration
is always issue prohibitory order against operation
of mine during mansoon season every year to take
care of Flora & Fauna in streams. Last year also
was done and in this year 2025, issued before

onset of mansoon.

lllegal Mining

During the inspection no evidence of illegal mining
was observed in Mahan River.The Jiyawan Sand
Mine is being operated with necessary statutory
and official permissions obtained by the Madhya
Pradesh State Mining Department. Sand
excavation is being carried out by MPSMC through
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Sahkar Global Sand Minor, with quantities of
48,000 MT in the year 2023, 48,000 MT in 2024,
and 48,000 MT in 2025. No heavy earth-moving
machinery was observed at the site during the

inspection.

3 Depletion of  Ground
Water.

Committee observed several Hand Pumps and
Wells in Jiyawan Village and found them functional
consistent with the trend observed in neighboring

villages.

4 Damage of RCC made

No visible or apparent damage was observed on
the road bridge. Additionally, no ditches (typically
created due to mining activities) are found existing
area. The mining lease area is located
approximately 800 meters from Road Bridge,
therefore, the possibility of any adverse impact on
the bridge due to sand mining operations does not

exist.

During inspection, committee has not seen any
obstruction/hindrance in flow of river. River water
is flowing in uninterrupted manner. Excavated dry
sand is found unloaded at one side of river bed,

Separately from main stream of river Mahan.

Road Bridge.

5 Obstruction/hindrance  in
flow of river

6 Pollution in Mahan river
water

Excavation of sand neither chemical process (any
mixing of chemical) nor mechanical process
(reduction of size), so possibilities of significant
contamination in water is very minimal. River bed
is visible in some portion of Mahan River indicate
turbidity and suspended particles  within
permissible limit. Water appears very similar in
sand mine area as appear upstream of Mahan

river wrt Jiyawan mine.
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Committee had detailed discumw
villagers. They informed that MDO/Contractor of
Jiyawan sand mine Is providing employment to
local people upto possible extend. Whenever
required,  villagers  getting sand  on
subsided/reduced rate by MDO/Contractor.

Conclusion:-

Mining lease holder has got necessary permission and valid approval from

competent authorities from competent authorities. It is found evident that matter

not based upon the facts. Many points
erated in nature. Presently,

raised in the complaint are mostly untrue,
mentioned in the complaint are very frivolous and exagg
mining activities in this district including Jiyawan sand mine is very much likely to
be stopped/closed since about 01.07.2025 to 30.09.2025 for three month and could

not be possible due to mansoon season. Hence complaint seem to be non relevant

in present context.
/
/ ﬁ&l i
ffnjeev Mehra) Akanksha Patel Akhilesh Singh
gional Officer Mining Officer SDM, Deosar
(OIC 47/2025) [Representative of [Representative of
M.P. Pollution Control Board Collector] Collector]

District — Singrauli (M.P.)

District — Singrauli (M.P.)
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ANNEXURE-1

Item No.3
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No. 47/2025(CZ)
Ambikesh Diwedi Applicant (s)
Vs.
State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 28.04.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant (s): Mr. Shariq Choudhary, Adv.
Mr. Aadil Choudhry, Adv.
Mr. Tarig Siddghi, Adv.
Mr. Fahad Quresh, Adv.
For Respondent(s):

ORDER

L. The grievance of the applicant is illegal sand mining in Mahan Nadi
river flowing near Jiywan village, District Singrauli (M.P.). It is alleged
that sand is being illegally excavated day and night through the
machines, due to which the natural structure and womb of the river is
being completely destroyed. Respondent no. 1 is illegally mining sand
by placing a Pokelain, excavator machine in the middle of the river
and is violating the guidelines issued by the tribunal regarding sand
excavation from rivers. On the other hand respondent no. 2 to
unlawfully extract sand beneath the pillars of the Mahanadi bridge, in
violation of the mining rules and regulations set forth by the Ministry
of Environment and Forest. This indiscriminate mining is also

1
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affecting or killing the species living in the river like Turtles, Crabs,
water snakes, water hens, birds like cranes, gulls, padkis and fishes,
prawns living on the banks of the river and in the water are being
killed by the noise and operation of these heavy machines. These
machines are not only illegally extracting sand, but are also
destroying the ecosystem of the river. That earlier there was a living
species in the river, but now it is becoming to end. The second major
impact of mining is the disruption to the flow of river water. The
Mahan river which serves as the lifeline for surrounding villages, has
significantly diminished. As a result, the water sources such as wells,
ponds, puddles, hand pumps and tube wells in the villages along the
riverbank are frying up. This water scarcity is directly affecting
agriculture and daily needs. The community is justifiable concerned
that if this trend continues, as well face a looming crisis of drinking

water in the near future.

A substantial issue of environmental has been raised. Issue notice to

the respondents. Returnable within four weeks.

Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

Respondents are directed to submit their reply within six weeks
through E-filing portal, preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.

We deem it just and proper to call a report on the matter in issue, in

present application, from a Joint Committee consisting of:

(i) One Representative from the District Collector, Singrauli (M.P.)
(ii) One Representative from State Pollution Control Board (M.P.)

2
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The Committee is directed to visit the site and submit the factual and
action taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support.

Applicant is directed to supply the required documents and copy of
the application to the committee and the respondents within a week
and after compliance of service, the Applicant has to submit an
affidavit that notices and copy of the application have been served

upon the committee and respondents.

The report in the matter be filed by the Committee by email at

ngtezbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 28tk July, 2025.

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

28t April 2025
0. A No. 47/2025(CZ)

K

3
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"The grievance of the applicant is illegal sand mining in Mahan Nadi river flowing near Jiywan

. Village, District Singrauli (M.P.). It is alleged that sand is being illegally excavated day and night

through the machines, due to which the natural structure and womb of the river is being completely

destroyed. Respondent no. 1.is illegally mining sand by placing a Pokelain, excavator machine in the

middle of the river and is violating the guidelines issued by the tribunal regarding sand excavation

from rivers. On the other hand respondent no. 2 to unlawfully extract sand beneath the pillars of the

Mahanadi bridge, in violation of the mining rules and regulations set forth by the Ministry of
Environment and Forest. This indiscriminate mining is also affecting or killing the species living in

the river like Turtles, Crabs, water snakes, water hens, birds like cranes, gulls, padkis and fishes,

prawns living on the banks of the river and in the water are being killed by the noise and operation of
these heavy machines. These machines are not only illegally extracting sand, but are also destroying
the ecosystem of the river. That earlier there was a living species in the river, but now it is becoming
to end. The second major impact of mining is the disruption to the flow of river water. The Mahan
river which serves as the lifeline for surrounding villages, has significantly diminished. As a result,
the water sources such as wells, ponds, puddles, hand pumps and tube wells in the villages along the
riverbank are frying up. This water scarcity is directly affecting agriculture and daily needs. The
community is justifiable concerned that if this trend continues, as well face a looming crisis of
drinking water in the near future.

We deem' it'just and proper to call a report on the matter in issue, in present application, from a Joint
Committee consisting of:

(i)  One Representative from the District Collector, Singrauli (M.P.)
(i)  One Representative from State Pollution Control Board (M.P.)

The Committee is directed to visit the site and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in
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' State Mining Corporation Ltd (Jiawan Sand Quarry 4.0 Ha ) accepts the LEGAL responsibility
and undfitakes that the furnished information is CORRECT & ACCURATE,
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et g ANNEXURE -6

ad Government of India

- Ministry of Environment, Forest and Climate Change
Z g gt (Issued by the State Environment Impact Assessment
% < - Authority(SEIAA), MADHYA PRADESH)

2 g To,

S O The -1

g YODHA UMARE

Mining Corporation Bhopal -462011

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of pr0)ect submitted to the SEIAA vide proposal number
SIA/MP/MIN/431685/2023 dated 31:Jul’2023, The. partlculars of the environmental
clearance granted to the pmject are as below. " 7 '}

i "'. -\.__

1. EC ldentification No. ECZ3BOO1HE116755
2. File No. ; 10341/2023 .
3. Project Type . 1 New, " i,
% 4. Category A NE B 4 e,
wl 5. Project/Activity including . 1(a) Mining of minerals
Schedule No. S N
a 6. Name of Project , Jiawan sarjd"'qu'arry
m 7. Name of Company/Organization  YODHA UMARE
. q 8. Location of Project ' O MADHYA PRADESH
i 9. TOR Date “NA
-

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Mujeebur Rehman Khan
Date: 04/10/2023 ember Secreta

ry
SEIAA - (MADHYA PRADESH)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

i Note: A valid environmental clearance shall be one that has EC identification
' number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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and uadertakes that the furnished information is CORRECT & ACCURATE.
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36.

3.

The monitoring of the compliance of the conditions incorporated in the Environmental Clearance
issued prior to the State Mining Corporation shall be carried out through the District mining office
at District level and compliances be communicated to SEIAA within 06 months.

Riparian habitat including vegetative cover on and adjacent to the river bank controls erosion,
provide nutrient inpats into the stream and prevent intrusion of pollutatns in the stream through
runoff. Bank erosion and change of morphology of the river can destroy the riparian vegetative
cover should be protected.
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38, Demarcation of mining area with pillars and geo-referenci

ng should be done prior to start of
mining.

The State Mining Corporation shall constitute an Environmental Cell including minimum of three
persons qualified in the field to ensure the compliance of EC conditions.

40. The State Mining Corporation shall ensure the compliance of the different provision made in the

41.

42,

45.

47.

49

Sand Mining Management Guidelines-2016 & Enforcement & Monitoring Guidelines for Sand

Mining 2020, with Special reference to the para 4.3 and para-8 at page no. 45 of the said
Guidelines.

Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

The slope of mining area adjacent to agricultural fields should be proper (preferably 45 degree) and

adequate gap (minimum 10 feet) be left from adjacement agricultural field to avoid erosion and
scouning.

In safid mining over other areas apart from river bed replenishment study in the said area be
carriedout every year by Mining Officer and subject to availability of sand quantity mining should

allowed by Mining Officer during EC period as Sand téplacement in such areas are subject to
certain conditions and not a regular feature,
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PROGRESSIVE MINE CLOSURE pLAN

ader Rulos of 42 of MPMMR

ted
‘,m"' oS 2010 & Enforcement & Mo

+ 1000 & under sand rule 2010 s par BOMMG
nltoring Guide lines for Band Mining 2020)

OF

JIAWAN SAND DEPOS|T
VILLAGE- JIAWAN, TEHSIL-DEOSAR
DISTT- SINGHRAULI,, MADHYA PRADE 11,

LEASE AREA: 4.00HA. (KHASRA NO. 1)

Mining Plan Period - 5 Years
car will be effected from th

m,esp'-"'"”’ ¢ date of executfun ofleasc decd)

APPLICANT

THE MADHYA PRADESH STATE MINING CORPORATION LTD.
PARYAWAS BHAWAN, BLOCK NO. 1(A)

SECOND FLOOR, JAIL ROAD, 2
2
ARERA HILLS, BHOPAL ; }
Feraey_ &Il 2 |
ool -
' Mining nspector f
/ | *_Distt. Singrauli (M.P.)
E‘.’I ¢,. ._}_":i,
(Tt i)
T (Feme),
Prepayed By:
PANKAJ PANDE
RQP/DGMMP/44/2013

Validity up to 20-05-2023 .
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S I ¢ X {
n Intrednctinny . "
Name of applicant The M.P, State Mining Corporation Lt
/ Paryavas Whawan, Nock no 1(A)

Second NMoor, Iall Road,

Arcrn 11il1s, Dhopal, M.P. - 26201 I —
L Lanthon Village- Jiawan s located In Tehs "m."tm ko 39

Singrauli, Madhyn Pradesh, Indin. The

enclased as Plate no.l.

.. Extent of Lease nrea: 4.01n. forest land
). Type of lesse nrea: Total arca is barren land & it s free from for
1. Present land use pattern: The existing land use is given below: e
r. } Land ure Agricultore land | Forest Land Stiate GovL e II;E)
N i (Ha) (1la) Barren land (
{ (Hn)
1 i Mining pitx - x =
: A'pp'.;mc:h Road - L
3 Dumps = L -
z Office, Resht - -
Shelter cte. i *
S Balance -
undisturbed land e B 409
Totxl - - 4.00 =
. Metbod of mining and mineral processing:

Proposed Method of Mining:
It shall be opencast manual/semi-mcchanized mine. RBM shall be scrapped manually

with conventional hand tools. The height of benches shall be kept 2.0m with face slopc
18dcg & over all pit slope shall be maintained less than 16°. Mining shall be carricd out
without adoption ol drilling & blasting.

The working period for mining will be restricted to

270days (Nine months) & during§
three months of rainy scason, no mining shall be undertaken, -

No mining & allied activities shall be carried out within 7.5mt.
pit shall be kept 2.0m from the surface,

The salient feature of proposed method of min|
O

. No OB/Waste material will be produced. N
2. Roeds will be properly made and sprayed by water




CHAPTER-1

saeeny INTRODUCTION

X ]n_{)_ '_ GENERAL:

.. L) | Name of the Applicant with Complete The M., State Mining Corporation
| Adilress Paryawaran Bhawan, Dlock no 1(A)
Second Floor, Jail Raod,
Arcra Hills, Bhopal, M.P. - 26201 1.
Village Jiawan
Tehsil Deosar
District Singrauli
State M.P.
IMin code
b) | Status of the Applicant Under taking of State Govt, M.P.
c) ;Mincml(s) which are occurring in area nnd
1 :\:\_'luich the applicant intends to Mine River Sand
d) ” ;'il-‘criml for which permission for sand 5 Years (from date of agreement)
._'_c;xc:n':uinn is to be granted
c) '.i’iq’::mc and address ol the Recognized Mr, Pankaj pande
:(:ﬂmliﬁml I'erson (RQP’) preparing mining M/s Sahaj Sahyog Consultants (P) Ltd.,
4 C-103, Scc.-B, Aliganj, Lucknow-226024

Phone No. 0522-4011565 (O) 0522-2759842
(R) Cell No. 9415102339

e E-mail ID: sahajsahyog990@gmail.com
;Re‘"«-istrn!ion No. of Recognized Qualificd Registration No. RQP/DGMMP/44/2013
‘Person or authorization of the State Valid upto : 20-05-2023

|- S— Copy of ROQP registration is enclosed
2 (Annexure no.01).

“Date & order of Iatter of content Y/RQP-10/2023/687 dated 3 1-03-2025 copy : fé
. o . ! i E‘J'
= P of order copy is enclosed (Annexure No. 2) e

]

eniarcated khiasra map Dﬁ'{ii’]ii‘“' Demarcated khasra map of area showing
~ :

“ 278

et f;: boundary pillars are enclosed (Annexure No.3)
\\o & Panchshala (Khatoni) of area is enclosed
X,
(Annex. No. 4)
%

4+ b 1
,E.,&fp
St
H e
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CHAPTER-3

MINE DETAILS:
Topography:

Topography the applicd aren is Mahan River bed arca and the topography ls subject to
chnnsc with flood level and excavation done in general the arca has highest level of
27?“.‘_1_.?;1- while lowest one is 277mRL thus average 2m is the general clevation
dm‘"ﬁ‘cc- In general the Mahan River is afMuent river and majority arca is dry in pre

monsoon period. The river flow from towards north west dircction. .
R 'ignnl colopy:

5‘“3"3“11 arca is the northern most part of the Son-Mayaradi master Gondwana basin,
whlc'h stretches from the cast coast to the heart of peninsular India. This arca occupics
the Junclmnnl region between the cast-west trending Damodar-Kocl_Tatapani garben and
the: NW SW trending rift zone4 of the Son-Mayaradi valley. Thus, the stratigraphic and
lectonic framework of the Singrauli basin shows characters of both Damodar valley and
dthc Son valley Gondwana basins. The statigraphic sequence of Singrauli Arca bears a
hmad resemblance 1o that of the adjoining Gondwana basins of Tatapani, Hutar and
K.n.m.npum On the other hand, the sedimentary lithic pile shows a preponderance of
sand.slonc dominated cycles typical of the Son Valley basin belt. Further the Gondwana

seduncnts in Singrauli were deposited by the northwesterly flowing fluvial network
chn.ractcnsucs of the Son valley basins.

; '-Thc northern limit of the Singrauli basin is defined by a prominent east-west trending
; nd.'u'y fault, which is probably on offshoot of the Son-Narmada Sarai lineament.

' "’Along the castern boundary of the arca, the Talchir sediments rest unconformably on the
: Prc Cambrian rocks. Towards wesl, the upper Gondwana sediments are juxtaposed
a:gamst the Bijawar Group of Proterozoic period.

: SFTOANX
ot / ;}M '-?(“:\
-1,--35; uccrss:oN W~ )5 a7
b 254 GENERALIZED STRATIGRAPIICS 3]
B - Tithological
Formnation g
CTEN Age Croup, Intrusive Dnlcrm. dykes ‘&sills; or Lawa
s Flow
Mnahadcva Coarse grained fcrruginous
sandstone with bands of shale,
clny and conglomemte
- I’anchet Wahite, greenish white and pink
ggﬁ:ﬂnna micuceous, medium to coanrse

gruincd sundstone with red beds,
.greenish brown silty shales and
conglomerutes.
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a,:..

: ﬁc”fzfié

~ =

r\
_f:?’f ?Pt::'mmn lét:,‘:::\m = Raniganj (215- [ Fine graincd sandstoncs and
RN 403m) shales with coal scams
l_\_‘l_lddlc I,:Jl'l"lm!\n Barren Measurcs | Very coarse graincd,
- - (125-300) ferruginous, sandstone, green
- clays &shalcs
Lower.Permian Barakar Fine to coarse grained
sandstones, shales, clays & coal
: seams.
Upper carboniferous Talchir Tillite, sandstones, siltstones,
necdle shales etc.
= =-Unconformity
Pre-Cambrian Precambrian Phyllites, quartzites, schists and
; gneisses.

i‘l‘::';c C;enlugu:al plan on the scale of 1:4,000 with contour interval of 1m is shown on
o. -

.r

E\PLORAT] ON:

Mlmn‘g‘,‘gt' river bed is being done since long time therefore no specific method of exploration is
ttqmmdfas the sand, deposited all along the bed and its paleochannels, which is very well
c'cposcq on the surface. The minerals excavated from the river bed will be replenished gradually
dunng the monsoon season every year. And the area pertaining to paleochannels of the river will
be lcvcled & restored back. Adequate quantity of sand in reserves is available for meeting
consumcr demand.

-_..!
‘. e

Gcnlognml Sections:

In ordcrclo know the trend of deposition of the bed material two sections across the river bed
wcrc;d.rz\m on the recorded RL of the bed. (Refer plate No.4). The sectional area cannot be
pmcu:ally determined due to noncxistence of apparent bedding plane in the river profile thus

sccﬁ'on dmwn does not support the calculation of reserves.
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METHOD OF ESTIMATION OF RESERVE:

g:‘:::;gal:?; ﬁms‘.b ility of minor mineral blocks has been conducted by the Department of
OBy T NIININg Which formed the basis for Auctioning of minor mineral block keeping in

consideration the made of deposition & occurrence of minor mincral, the entire reserves In the

block hns _.becn. considered as of proved category. The reserves has been calculated

\'01“73?‘“““)' With strike influence of mineralization in the arca of block by multiplying the

following parameters:

®) Thickness of the bed upto depth of 2.0m from river bed surfacc has becn taken for
reserves estimation.

Details of UNFC classification.

UNFC is a three digit code based system, the economic viability axis representing the first digit,
the feasibility axis the second digit and the geological axis the third digit. Each digit provided.
Codes 1, 2 and 3 in decreasing order. The highest category of resources under UNFC system has
code (111) and for lowest category the code is (334).

Code (111):( Proved Mineral reserves) This code is provided for the economically minecable part
of the measured mineral resources. The proved mineral reserves has a high level of confidence at
the time of reporting that extraction is justified.

Code (121 & 122): (Probable Mineral Reserves) This code is provided for the economically
mineable part of the indicating measured mineral resources. A probable mineral reserve has a
lower level of confidence than proved mineral rescrves.

Code (211)(Feasibility Mincral Resources): The part of the measured mineral resources
(proved category) which as per feasibility study has not found economically mineable.

Code Gn)(!‘r&Fessibility Mineral Resources): The part of the measured mineral resources
(proved category) which as per feasibility study has not found economically mincable.

Code (333):(Inferred Mineral Resources) An Inferred Mineral Resources is that part of a
mineral resources for which tonnage, Grade and mineral contents can be estimated with low
level of confidence. An Inferred Mineral Resources has a lower level of confidence than that
applied to indicate mineral resources.

Geological Reserves.

Area of - ‘Area of Total Quantity Net Quantity of Mincable Mineral
Minor . Minor (Cum)=Area x | mincralin the block potential (in cum) 60% of
Migeral | - Miperal Depth x (UNFC (UNFC code 111) total mineral potential
Block (in |  Block (in code 111) A ade
hacta . Sqm)
4'0"" — 0000 56:000 80,000 48,000

Code lll-(l"'r%ed Mineral Rescrves) The mincable arca comes out 40000m*. The depth of
il Tk been kept 2.0m, thus total quantitics of mincral comes out 80000cum. As per
SSMMG guide Zlines 2016, the mincable mincral potc) tal rshall >
potential (i.c.’48000cum). ‘

.

60% of totnl mineml

Api s £ o
1 F .
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dese

ribe the existing/propesed method for developlng/working the deposit
“'I"' nll desipn parameters:

Cxisting Method of mining:

Itis o fresh grant case of mining lease & at present no mining i being car ied with the
lcase orca.

I'roposed method of mining:
It shall be opencast manual/semi-mechanized mine. . The height of benches shall be kept

2.0m with face slope 18deg & over all pit slope shall be maintaincd less than 167,

Mining shall be carricd out without adoption of drilling & blasting.
The wﬁrking period for mining will be restricted to 270days (Nine months) & during

lhrspc months of rainy scason, no mining shall be undertaken.
‘{hcm'orklnp period for mining will be restricted 1o 270days (Nine months) & duriag three

momhs nf rainy scason, no mining shall be undertaken.
Nmmlnlng & allied aclivities shall bo carried out within 7.5mt. barrier zone. Ultirmate

' (}_cp}llalf pit shall be kept 2.0m from the surface.

The !ljif;’ll‘ feature of proposed method of mining is as below:

I3

i

No OI}I'Wastc material will be produced.
Rmds mll be properly made and sprayed by water for suppression of dust.
Rmds m the lease area for the movement of loaded trippers/tirucks will not have slopes

'l \trar:uon aclivities wi

rnon: Uum 1in20.
i1l start in the block from the upstream side to downstream side,
T‘lus mll not obstruct the movement of water, it eny, dunng monsoon period in the river

;oh'r;'c'.‘ :
Remoy nl of material upto bed level is essential to control river flow in its central part to

check the bank cutting.
Susj.‘unablc mining is extremely important to promole envirooment peotection,
h) drologncal & social efTects. This should be carried out in lollowing:

e 13, cﬁfum adequate quantity ol aggregation,
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> e Is 1
C1S N0 obsirye
¢

Qintaineg the river equi
extmeted,

» Tom tion of river Now.

librium with the application of transport & quantity to be

» The sustainable sand minin

& g mmmgcmcnt guidelines (SSMMGQG)-2016 & enforcement

I'I‘mnilonn
" 3¢d.me l & puide lines for sand mining January 2020. shall be strictly adhered.
M m
ting curry shall be developed & checked against the extracted volume of
o g\'cr bed material,

A‘ 3.
10 Mmo" Mineral shall be extracted ncross the entire nctive channel during the dry season.

| TR l)cccnptmn for the mining layout.
= ~:Consider 270 working days in a year,
Production ner day=178Cum/day
Proposed bench height=2.0
Volume to be broken per day=178Cum

Area to be broken per day = Volume /Bench Height

= 17872
= 89Sgm
Indicate quﬁntum of development of production expected as in table below:
Over burden Total mincral potential Sub grade Mll:mral
o~ (cum) (Cum) mineral reject
s : 48,000 : ”
TS - 48,000 . "
e - 48,000 . .
V23 - 48,000 - . .
| v : 48,000 : o \“
- E 2,40,000 . ( - )
: Total - S X -
o t for five ycars. Distt. Slngl"au" ™, P?l"

ar wisc developmen
od plain of Mahan River and rem
year. As @ result,the working period in a

d that excavated pit in o ycar will be
year due fo the position of suspension by water action of

The harvesting of the river bom materinl

c) Proposcd ye
- ains submerged under river water

i ) flo
APP':E?’ arcu I'orms‘ e e
ﬂcarly'for 9() days in 4
270 dnys It is envisage
'Upoj;mphy in the preceding

iods.

consecistive flood during monsool = .

47 lock Propose made on rolation busis from the surfuce nrea up to the
dcpo‘sil:jn the block p

dt.plll o!'3 Ometer. During Mot ool bed lingly shall L
ihe block in the riverbed accordingly shall be
for (I onsecutive years,
'f, f_ivcc n

rin

restored to its original

d to be
ysoon period that is month ol July to September every year

respéct; 10 river baorn mal¢ | thereby rejuvenating to its maximum orig
3 i

‘Opobraﬁ;y The river bed material is exposed nnd does not have nny o

8
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ﬂ it Order Naugarh, Singrauli Pin-4868%7

Singrauli

Tele : 097524597772

e SR S
i RED-SMALL ‘ L CCA-Fresh CONSENT NO: **+ | PCBID: 157992 ANNEXU RE -?f,

Outward No:14102,12/10/2023

To ;
’  The Occupier,

M/s. M.P_State Mining Corporation Ltd (Jiawan Sand Quarry 4.0 Ha ),

Khasra No. 1, Village- Jiawan,
Tehsil- Deosar, District- Singrauli, (M.P.)

Consent No:AW-116518

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1312388 Dt. 11/10/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 10/10/2028, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a, Location: Khasra No. 1, Village- Jiawan, Tehsil- Deosar, District- Singrauli, (M.P.)

b. Mining Lease Area:

4.0 Hectare

¢. Product & Production Capacity:

Product

CCA Qty / year

SAND

48000.0 MT3

Note:- 1) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated
01/06/2020, OA 09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated 26/11/2019 and in OA 360/2015 (PB)
pertaining to sustainable sand Mining.

2) Mine Management shall ensure that the mine is operated with valid mining lease & as per the provisions made by
you in the mining plan approved by Collector Distt Singrauli and in compliance of the conditions laid by SEIAA MP

in EC granted.

3) Quarry contractor shall install permanent type demarcation pillars to represent quarry lease boundary & sign
Board with quarry details and mining should be done as per mine plan, EC and in accordance with the Sustainable
Sand Mining Management Guidelines, 2016 and Enforcement & Monitoring Guidelines for sand mining, 2020

The Validity of the consent is up to 10/10/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when

required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

6 ; _c?quim
\ Py BETVET

R e ol Asdbasr

Signature

Digitally Signe
SHRIVASTA
Date: 12/10/2

(Orgamc Authentication on AADHAR from UIDAI S Server)

TPAV # H85LS45SMX

rified

: MUKESH
E.E:
05:35:19 PM

MUKESH SHRIVASTAVA
Regional Officer
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[ Eniironment _— Naugarh, Singrauli Pin-454%27
Singrauli

7

JNDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :.

i The daily quantity of trade effluent of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage of the unit
shall not exceed 0.000 KL/day

2. Trade Effluent Treatment:- The applicant shall operate and maintain effluent treatment system as per the proposal
submitted to the Board and maintain the same properly to achieve following standards-

Tele : 09752497772

55: 9.0 . Not éxceed

pH Between TDS 2100 ﬁlg{l__
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD: Days 27°C Not exceed 30 mg/l.

coD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

pH Between 55-90 |
Suspended Solids Not exceed 100 mg/l. '
BOD 3 Days 27 °C Not exceed 30 mg/l.

CoD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

fecal coliform Not exceed

1000 MPN/100 ml

4. The eftluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises,

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements,

'Sr Water Code (Qty in KLD) WC:6.710 | WWG:0.000 | Water Source Remark
1 Domestic Purpose 1.670 1.330 Tankers Driver & Labour Drinking & Domestic
Use
_ 2 | Dust Suppression 0.460 0.460 Tankers  |Dust Suppression
| 3 | Plamation / Horticulture 2.910 2,910 Tankers Green Belt/ Plantation

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent, Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All reatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as

above conditions.

9. Compilation of Monitoring data-

1. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

Consent No:AW-116518
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Recording of Monitoring Activities & Results-
The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Jonsent.
1. The applicant shall record for each measurement of samplen taken pursuant 1o the requirements of this Consent as
follows:

(1) The date, exact place and time of' sampling

(11) The dates on which analysis were performed

(1i)Who performed the analysis?

(V) The analytical techniques or methods used and

(V)The result of all required analysis
1. If the applicant monitors any Pollutant more trequently ag is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,
wv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

L1. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

1. where unavoidable to prevent loss of life or severe property damage, or

11. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance,

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions,

Additional Water condition;-

Consent NotAW-11651K
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IN & CONTROL OF POLLUTION) ACT 1981

The applicant shall operate and maintain air pollution control ayetem b atiisvs the level prdlitaits W ke totluwiiig
AMandards:-

Name of section " Capacity i Stack | Fuel Cutbrol siuipiment 1o be lnstalied PM. SOX.
_ | height(mtrs) ! NOX (g NM3)
=t Not .-\ppllcahlc { | 0 | I et -‘Jq‘a'uuaq-u Waies St bisk b 150G 10 54

2. Ambient air quality at the boundary of the industry/unit premises shall b st ed and pepuanied o the Boaid regularly
on quarterly basis: The Ambient air quality norms are prescribed in Mol F gasetts notification no. GSE/S26(01 ), daied
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PMIO pg/m® 24 hes basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m (PM25 pg/m' 24 his basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

*d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m'
¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3 ﬂl.e industry shall take adequate measures for control of noise level generated from industrial sctivities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages et shall be ensured 1o be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due 1o
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-125 Nos. )
Additional Air condition:-

Consent No:AW-116518
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CONDITIONS: -

| The non hazardous solid waste arresting in the industey/unit/unil premises sweeplig, eic. be disposed off scienufically
? 50 a8

«quse any nuisance/pollution, T lic ) :

pol (0 Cause any nuisance . The applicant shall take nevessnry persiission from civic authonties i

o - ! ies for disposal mpi
gte. 1frequired. to dumping

Non Hazardous Solid wastes:-

Type of waste Mapniaal

Scrap’ Plastic packing material wood, card board, gunny begs ete Hiile b dulhanized party/As Per CPCE MoEF Guide lines /
Others

2. The applicant shall allow the staff of Madhya P
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors,
Board.

b. To enter upon the applicant’s premises where an effluent source it located or in which any records are required to
be kept under the terms and conditions of this Consent.

. ¢. To have access at reasonable times to any records requircd to be kept under the term
onsent.

radesh Pollution Control Hoard and/or their authorized representative,

premises etc (o perform the functions of the

s and conditions of this

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in cither real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal ri ghts, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply 10
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consentauthorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9 The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year 10 the Board,

10, Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any falsc statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following

(1) Violation of any terms and conditions of this Consent,

(b) Obtaining this Consent by misrepresentation of fuilure to disclose fully all relevant facts.

(c) A change in any condition thal requires temporary of permanent reduction or olimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- Consent NotAW-11681N
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14. Mine management shall submit the amended Environmental clearance within 15 days.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention
& Control of Pollution) Act, 1981 is granted to your industry subject to Sulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the
date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not
bring in to use any outlet for the discharge of ¢ffluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

e t,:mm‘au v
- CGE

Paptaty Sign o 8h Andhasr
(Organic Authentication on AADH MUKESH SHRIVASTAVA
TPAY # HSSLS4SSMX. AR fot UIIAR Beever) Regional Officer

Consent No:AW-116518
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ANNEXURE-[0(8)

Attendance Sheet

Joint Committee Visit NGT Case No. 47/2025
(Ambikesh Diwedi Vs State of Madhya Pradesh & Ors.)

S. | Name & Post of the Name of Contact No.
No. Officer Department
1 Shri Akhilesh Kumar Revenue 6266755475

Singh, SDM, Deosar, | (Representative

Signature /

of Collector)
2 Miss Akanksha Mining 9977504504

Patel, Mining Department @/
Officer, District- | (Representative |
Singrauli (M.P.) of Collector)
13 Shri Sanjeev Kumar MPPCB,

9893074407
Mehra, Regional Singrauli (M.P.) /%L_,)

Officer

Date: 10-06-2025
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ANMEXURE-E

Attendance Sheet
Joint Committee Visit NGT Case No. 47/2025

(Ambikesh Diwedi Vs State of Madhya Pradesh & Ors.)
Mevbets of - sflus st — resord—

S. | Name & Post of the Name of ~ | Contact No. Signature
No. Officer Department —
Pt G | Mg Sl | tisrsnss L
2 | Waei| runy Sk Wi = | qesiten St
| "

ol & Bedochord| Rov pome | Mokt Dp—Xo = |

A | Sardoinigen A MPPCB, singradi  [9379215865 | Gkt
cPI=0

| Dovandolfis] Wvg Prowoa] e |
©) oL | mmmy |70 G

7 - :
@) Yoo Biwglisiy 0l o 1 fé;c;j(:( 0| @y |

o

_@ QDJ?’Q :l){fi’td;’l e 71@3'&/0- m G 997 4 6 ?‘Z:‘f’f":( t

Date: 10-06-2025
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CA0 1
- GPS Map Camora B8

&

87GF+HFP, acgarar, awg uer 486881, WiRd
Lat 24.326824°
Long 82.271367°
10/06/25 12:13 PM GMT +05:30
I R =

Photographs of the fish species observed during the inspection on dated 10.06.2025
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= FeEgEET, Heg U, WRd
Am-ARd TS, TeEEl, g Wil 486881, R4
Lat 24.328852°
Long 82.271612°

= 10/06/25 11:52 AM GMT +05:30

o

§ Google

r— :
f_:'}] GPS Map Camera |

Photographs taken during joint inspection on date 10.06.2025
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Lat 24.328155°

Long 82.27192°
10/06/25 11:57 AM GMT +05:30

Photographs taken during joint inspection on date 10.06.2025

GPS Map Camera
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_ am-@a ==, IgaET, T2 uder 486881, WRA
Lat 24.33011°

Long 82.271086°
10/06/25 12:41 PM GMT +05:30

- =

=
H GPS Mg Camara

=
ﬁ GPS Map Camera

Photographs taken during joint inspection on date 10.06.2025
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Email Legal Cell

Joint Committee Report in OA no. 47/2025

From : Legal Cell <legalcell.pcb@mp.gov.in> Tue, Jun 24, 2025 02:55 PM
Subject : Joint Committee Report in OA no. 47/2025 #1 attachment
To : tigeraug15 <tigeraugl5@gmail.com>

Cc : romppcb sgrl <romppcb.sgri@gmail.com>, harnengt
<harnengt@gmail.com>, parul bhadoria04
<parul.bhadoria04@gmail.com>, mpseiaa
<mpseiaa@gmail.com>, cpcb bhopal
<cpcb.bhopal@gmail.com>, M P State Mining Corp
Bhopal <info.mpsmc@mp.gov.in>, Shri Chandra Shekhar
Shukla <dmsingrauli@mp.gov.in>

Sir/Madam

Please find enclosed the joint committee report in the matter of Original Application
no. 47/2025 (CZ) Ambikesh Dwivedi vs State of Madhya Pradesh & Ors. submitted in
compliance of order dated 23/04/2025. This mail may be treated as proof of service.

Regards
LEGAL CELL
MP PCB

== Joint Committee Report OA 47-2025.pdf
12 MB

66



	63e9540b943a3f97513eebb3f9e3f7b22e4bc49380305a122b145f7105ebf35e.pdf
	73a21126119b3267685c773101f4edf88c6394e8e36d7b10ab1d1031d46f1df1.pdf

